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MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Deihl, the 19th Docember, 1997

G.AR T0K(E)~ 1p exerclse of the powers conferred by sectien 10
of ‘the Dadra and Nager Haveli Act, 1961 (3% of 1961), the Cantral
Government heraby extends to thae Union territory of Dades and
Nagar Haveli, the Goa, Daman and Diu School Education Act, 1984
(Goa, Daman end Diu Act 15 of 19685), as in force in the State of
Goa, at the date of this notification, subject to the following
modifications, namely:=

Modifications

Throughout the Act, unless othervise diracted, --

(a) for the word "Government”, wvheraver it oceurs,
the word "aAdministrator"” shall be avbstituted and
there shall alac he made in any sentence in which
such substitution is made such consaqueancial
changes as the rules of grammar may require:

(b) for theé words "Goa, Daman and Diu", gxcept whare
they occur in the long title, enacting formula
and short title, the words "Dadra and Nagar

.Havell® shall be gubstituted; )

(e} for  the word "State", wherever {t occurs, the

worda “"Union territory"” shall be aubstituted.

2. In mection 2, -
(a) for clause (f), the following clause shall be
- substituted, namaly:-

"{£f) “Director" means the Officer authorised oy
the Administrator to' perform all or any of
the functions of the Director under this

’ Act.
(k) for clause (1), the' following . shall be
substituted, namely:-
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(e)

(d)

(e)

(f)

"(1) "Local authority" means in relation to an
area. within the local limits of a Village
‘Panchayat constituted . under the Dadra and
Nagar Haveli Panchayat Regulation, 1965, the
Village Panchayat concerned;"’

after clause (p), the following clause shall be

inserted, namely:-

"(pp) "Official Gazette" means the Dadra and

Nagar Havell Gazette:"

for' clause (s), the following clause shall be

substituted, namely:-

"(s) "public examinatlion" means an examination
conducted by the Central Board of Secondary
Education Council £for School Certificate
Examinations or the Gujarat Board of
Secondary and Higher Secondary Education or
any other Board recognised by the
Administrator or any other officer
authorised by him in this behalf.";

clause (u) shall be re-numbered as clause (uu)

and before the clause as 8o re-numbered, the

following clause shall be inserted, namely:-

"(u) "Secretary, Education" means an officer
authorised by the Administrator to perform
function under this Act:"

for clause (x), the following clause shall be

substituted, namely:-

"(x) "Tribunal" means the Administrator of the
Union territory of Dadra and Nagar Haveli
and includes any other officer authorised by

him to perform all or any of the functions
of the Tribunal under this Act."

In section 24, =

(1)

for clause (a), (f) and (g) of sub-section (2),
the following clauses shall respectively be
substituted, namely:-—

"'{a) the Secretary Education, ex-officio;’
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'Lf).the Principal of the Polytechnic in the
Union territory;' _

'(g) two members of the District Panchayat of
the Union territory;'"

(11) for sub-section (3), the following sub-section
shall be substityted, namely:~
"(3) The Secretary, Education shall be the
Chairman of the Adviasory Board and the
Members referred to in clause (b), (c), (4),
(h), (i) and (3§) of syb-section (2) shall be
nominated by the Administrator."

The text of this Act, as modified by this Notification, is published
as Annexure to the Notification.

ANNEXURE.

The Goa, Daman and Diu School Education Act, 1984
(Act No.15 of 1985)

AN
ACT

to provide for better organisation and development of School
Education in the Union Territory of Goa, Daman and Diu and for
matters connected therewith or incidental thereto.

Be it enacted by the Legislative Assembly of Goa,, Daman and Diu
in the Thirty-fourth Year of the Republic of India as follows:—

CHAPTER I

PREL IMINARY

1. short title, extent and commencement. -
(1) This Act may be called the Goa, Daman and Diu School
'Education Act, 1984, as extended to the Union territory of Dadra
and Nagar Haveli,

4225 Gily7—3
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(2) It extends to the whole of the Union territory of Dadra and

Nagar Haveli.
(3) It shall come into force on such date as the Administrator

may, by notification, appoint and different dates may be
appointed for different provismions of this Act, and any reference
to the .car.mmnt of this Act, in relation to any provision
th;root shall be construed as a reference to the date on which

that provision comes into force.

2. Definitions.~' In this Act,. unlesa the cuntcxt:otherui;.
requices,—

(8) "Adminlstrator” meana.the Administrator of the Union
i&rrlbury appolntné by the President under article 239 of the
Conatitution;

(b) “&dviuor} Board” meahs the Board as constituted under
Section 24 of thia Act: |

(c) "aid* means any a{d granted to a recognised school by
the Administcator, or - any ollier outhority designated by the
Administrator; |

(d) "ailded achool®™ means a recognised private school
which 1s rcecelving ald [rom the Adminlatralor or any other
authority .designated by tha Adminlatratori

_{e) "eppropriste authokity" means tha Adminiatrator: or
uﬁy other officer authorised by hlm ip this behalf;

(£} * "Dipegtor® means ' the officer authorlsed py the
Administrator to perform all or any of the functlens ot-hha-
Director under this Act

(g) "employee” meana a teachaf and includes every other
emplpycn working in a Tecognised school; |

(h)'"oxiatlng amployaa"'mnpnn an employee of an existing
school who is employed in such a school immediately before the
commencement of this Act; .

(1) "existing school” means a recognised school which is

in exlstence at the commencement of this Acty
flo b1 ae m‘b 7

(3) "Govewnment" means the Admlniatrutbv“'aﬁl badra and

Nagar Haveli)
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{k) "Hond of School* mapns the princlpay acagemic

officer, by whatever name called, of a . tecognised achool

"(1) "local authovity® means in relation tc an area within
the local limits of & villege panchayat constituted under the
Dedca and Kags Havell ...——- Panchayat- Regulotion; 19.65 the
village panchayat concerned:

}m) "manager® in relatin to a schoolymeans the person by,
vhatever: name celled,; who is entrusted, elther on the date on
vwhich.thls,Act! comes:into force .of/ a8 the.csse may be, under;
a’ tchcn"-ot nanagamen, wade " under section 6 ‘with n.the
management - of the affairs of that achool-

{n} "mansging commiktee“ maoana the body of indlviduala
which ia entrusted with the management of any racogniaed
private achool;

{e) "minority school" momng & school established .nd.

administered by minority having the clght te do 80 ynder
clause (1) of article 30 of the Constitution:
(P} “Rotification” means a notification pubiished in the
Official Gazette:
{pp) "Official Gazette" means the Dadra and Nagar Haveli
Gdzcttu;
. (g) T"prescribed" means prescribed by rules made under this
Act: . ‘
{c)} *private schocl” means & achool which i not run oY
thn‘Ccntt‘l Government, Adminletrator or any other suthority
designated or aponsored by the Centrsl Government oF

Adminisprater:
(s} }publlc examination® means an. examination con?uctod

.by the Central BRoard of Secondacy Educatien, Council for
school Ctr:lliénho gxaminations or the Oujarst Dbeacrd of

Sscondary and Higher Secondary Education or any other Board

cecognised by the Administrator or any other officer

suthorised by him fn ths bshall;
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(&) "recognised school” means a school tecognised by the
appropriate suthority:

(u) ”Btcrotary’ﬁducation" means A& officer authorimed by
the Administrator to Per}:orm xnpunc.b:'om:'-u.nz;la-p' Lhis chﬂ';-

{uu) "sBchool" includes a pro-prlmary, prlmacy, middle,
sacondary and higher seocondary achool, ond also includes any
other institutlon which imparts education or training below
the degree level, but does not include an institution which
imparts technical education;

{v} "school property” means all movable and immovable
property belonging to, or In the possession of, the school and
all other rights and interests in, or arising out of, such
property, and includes land, buillding and its appuctemances,
plsygrounds, hostels, furniture, books, apparatus, mapa,
equipment, utenslls, cash, re-serve funds, investments and

bank balances;:

(w) "“teacher" includes the Head of a school:
(x) “Tribunal® “means the Administrator of the Union
territory of Dadra and Nagar Haveli and includes any other officer

authcr:'lsed by him to perform all or anv of the functions of the
Tribunal under this Act;

(y) "unaided minority schooi” meana a recognised minority
school which does not receive any aid;

{z) "Union territocy” means the Unilon forr!torr of .Dadra

and Nagar Havel{,

CHAPTER II

Baeahllnhmcnt,'rteognition,-a(tlliatlon. nmanagemant

_ot) and aid to Schools

3. Power- of Administrator to apecify the scales of pay of
teachers ot unaided achools. - The Administrator shall by
notification, specify the minimum scales of pay of the

teachers of Schools whether recognised or not.




(9 [—&va 3(1) ) VITEH W1 TR : STRTOTCT 2i
4.. Pover of Aiinisireiyr to regolate education in Schools. .

~ (1) The Adwinistratve may ‘regulate sducation in all the achoole
in the Union iifrltory in accordence with the provisions of
:this Ack wnd the rules made thereunder.

{2) . the Kininistrster: may establish ond maintoin any achool

Trust or
in the Union forrihory or may permit any Soclety or /local
suvthority to ‘establish and maintain any schoal in the Unlon
fercitory, subject: to compliance with the provisions of this

Act hnd the tules made thereunder.

{3) On and from the commencament of this Act and subject
to the provisions of odlavee (1) of article 230 of the
Constitution. the establishment of a new school or the opening
of & clasa or aection of a class or the closing down of an
existing ‘clnas ot any section of an eéxisting class in any
exiating achool in the Union é;rritory, shall be subject to
tht.provlslanl of thia Act and the rules made thercunder and

- any school or claas or section established or opened otherwiae
th;n in acctordance with the provislons of this Act ot the

rulés made thereunder shall not be recognised by the

sppropriate suthority,

5. Recognition of dchools. - (1) The appropelate suthorfty
®Ays, on an application made to it in the prescribed lorm and
in the presarlbed manner, recogniae any sahoolf
Provided that no school shall be tecognised unless—
(a) it has much funda to snaure ita financial stabllity
which regulate payment of salaries and allowances and othar

benefits to its employees aa prescribed;

{b) it hae a scheme of managemant as tequired by section
61

(¢} it "has sujtable or adequate accommodation and

sanltary facilitles having regard. emong other factars, to the

number, age and sex ot the pupila attaending it
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(d) it provides ' for approved courses of study and

efficient instructiona;
(e) it has teachers with prescribed qualification;

(£) it has the prescribed facilities for physical
education, library service, laboratory work, workshop practice

and co-curricular activities: and

(g) it gives an undertaking that it will follow the

provisions of this Act and the rules made thereunder.

{2) Every application for recognition of a school shall be
entertained and considered by the appropriate authority and
the decision thereon shall be communicated to the applicant
within a period of four months from the date of the raceipt of
the application and where recognition ia not granteg, the
reasons for not granting such recognition shall also be

communicated to the ap plicant within the said period.

(3) Where the managing committee of a achool obtains
recognition by fraud, misrepresentation or suppression of
material particulars, ‘or where, after obtaining recognition,
the &8chool fails to continue to comply with any of the
conditions aspecciflied In the proviso to sub=scction (1), tho
authority granting the recognition may, after giving the
managing committea of the achool a reasonable opportunity of
showing cause againat the propoased action‘ withdraw the
recognition granted to such school under sub=sectlon (1).

(4) The recognition granted under asub-section (1) shall not,

by itself, entitle mny achool to recelve ald.

(5) Everv existing school which isa récelving ald as on Cthe
date of comihg inko force-of this Act shall be deemed to have

been recognised under this section and every such school shall



[ 90 I— 2% 3(i)] WIRA WY : S 23
—_— e T —— ___"—"-——"___'———-———-_.—_...________________“_'___

be subject to the provisions of this Act and the cules made

thereunder 1

Providad that wvhere any such school does not satliafy any of
the condition-'apocltlcd in the proviso to aub-aection (1),
the prescribed suthoriky mway, by ordaer, require the achool to
satlafy such conditions and such other conditiona as may be

‘preacribed within the peciod specified in the order and if any
such condition (s not wmatisfied within the period 8o
apacifiad, recognition may be withdrawn from such achool?

Provided furtpher -that where any racognised achool does not,
at the commeéncement g€ this hck, satigfy avy of the conditiona
specified in the proviso to sub=section (1), the prescribed
avthority may. by order, require the scheol to satisfy, within
the perfod specified thecrein such conditions and such other
preacribed condltions as may be speclified in the order and i€
any such condition is not satisfied within tha perlod so
speciflied recognition may be withdrawn from such school.

6. S8cheme of Management. - Notwithaktanding anything
contained in any other law for the time being in forte or in
any Inatrument having effect by virtue of any such law; the
managing committee of every cecognised schocl shall make, in
accordance with the rules made under this fA¢t o achome of
management fqr such achool}

Provided that in the case of a recognised school which does
any aild, the schem¢e of monayement shall apply with auch

variations and modifications as may be prescribed.

7. Ald te recognised achovle. -~ (1) Any euthority specified
in claume {c) of aeecction 2 may grant, owt of tlhe tunds wmadae
available to it for the purpoae, aftsc due appropriation made
by law as 2id to recognised schoolw such sums of monoy as it

mdy conhaider necessary!l
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Provided that no exiustling school recciving aid, immediataly
before the commencement of thias h;b chall be eligible Io?
continuvance ol such ald unless it complies with, within such
period as may b& specified by the aforasaid authority, the
conditions specified in the proviso to sub-section (1) of

section 5 and the rules made under this Act relating to the

_grant or continuance of such ald,

‘(2) The authority competent to gr'anlz the ald may atop.
reduce, or suspend ald for violation of any ol the provisionas
of thia Act' or the rules made thereunder:

Provided that no such aid shall be stopped, reduced or
suspendad unless on a reasonable opportunity of showing cause
against such stoppage, reduction or suspension has been given
to the managaement.

(3) The aid may cover =such part of the expenditure of the
schools ns may be prescribed.

"(4) No payment, out of the aid given for salary, allowance
and provident furnd of employecs of the achool, shall be made
for any other purpose.

(5) No unrecognised school shall be eligible to receive any

 aid or any benefit made available to recognised achools by the

suthority specified In clause {(c) of section 2.

8. Affiliations. - (1) For the purpose of any pubiic
examinatfon every recognised higher secondary school ahall be
affiliated to one or more of thalaoard or Council conducting
such examinations and shall fulfil the conditions specified by
the Doard or Councll in this behol £:

Provided that no Board or Council conducting any publle
oximination shall affiliate any school unless such school has
been recognised under thia Act and such recognition 18 In

force.

[ParT I1—SEc. 3(i)]
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The atudents of tecognised higher stcondary schoolas

sholl be prepared for, ang presonted (o, the publie
examﬂha:ionn or such other form of evaluatien held or made for
the atudents of such schools,

(1) Save as othervise provided in sub-asectton (2}, the
atudents of every recognised schools shall be - ’

(e) prepared for, and pressnted to, such publ ic
examination aw ;ay be held by the Directorsts o any other
otiiccr'or authority apecified by the Administrateop, or

(b) subjected to such internal avaluation or assesament

‘a8 may be prescribed.

CHAPTER Il
. gchool Prnpurty_

9. 8chool Property. -~ (1) The Management of avery aided
school ahall maintaln in the prescribed form a Propet record

‘of its propnrty and such record shall be kspt for Lnapection
At the time of regular schools inapection.

(2) No aided school shall tfanster any proparty if, by auch .
tranater; any of the facilities referced to In the proviso to
sub-asction (1) of 'asection & is -1ikely to be prejudicially
affected,

{3) Rotwithatandling anything contained in any othecr law tof
the tine being in force, no tranater,_morﬁqage or lease of any .
movable or immovable ptoperty of an aided school, not being
th; property apecified in rules, shall be made except with the
previous permisaion of the nppropriate authority?

Provided that whare the Sppropriste avthercity omics er faflas
to dispose of the applicatlon for such permission within sixty
days from the date of receipt of the spplication in this
behalf the permisalon shall, on the expliry of the asald peciod

of sixty days, ba desmed to have bgen gianted,

{4} Any transaction made in contravention of the provisions

of sub-aection (3), shall be void.

3225 (17—
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10. Bchool Fund and School StafL Account Fund, - (1) In
evaery aided schoﬁl, there shall be twe Funds to be called,
ruapdétively,_thp “School Fund" and the "School Staff Account
Fund".

‘{2) There shall be credited to the School Fund,

(a) any ald (other than maintenance grant)granted under

.saction 7 3%

{b) income other than income from fees accruing to the
school;
(c) any other contributions, endowments and the like.

(3) There shall be credited to the School Staff Account Fund,

(a) the aid granted by the Administrator by way of
maintenance granty
(b) income accruing to the achool by way of fees.

(4) The School Fund and all other (funds, including the
Pupila’ Fund, establiahed with the approval of the
Administrator, shall be accounted for and operated , in
accordance with, the rules made under this Act,

(3) In every recognised unaided school, there shall be a

fund, to be called the "Recognised Unaided Scheool Fund“, and

there shall be credited thereto income accruing to the achool,-

(a) by way of fees or other charges,

(b) save as otherwise provided .in clause (a), charges
and payments which may be realimed by the school for other
specified purposes, and

(c) any other éontriputionu, endowments, gifta and the
like. 4

(6)(a) income derived by unaided schools by way of fees or
other charges shall be utilised only for such educational
purposes as may be prescribed: and

(b) saove o8 otherwlase provided in clause (a) chargea and
payments realised and all other contributions, endowments and
gifts received by the school shall be utilised only for the

soecific purpose [or which they were rcalised or reccived.
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(7) The managing committee of every recognised private school
shall file every year with the Dlr;etor such duly esudlted
financial and/other returns as may be ﬁrtacribed, and every
such return shall be audited by wsuch esuthority as may be

prescribed.

CHAPTER IV

Terms and conditlons of service of employees
of recognised private srhnals

1l. Terms and conditions of servica of employees of recognised
private achools. ~ (1) The Muinistratce may make rules regulating
the recrultment; minimum qualifications for recruitment, and
the conditions of service of employvess of recognised private
achools:

Provided that neither the salary nor the rights in respect of
leave of absence, age of retirement and penslop of an employee
in the employment of an existing school at the commencement of

this Act shall be varied to the disadvantage of such employee!

Provided further' that every such employee shall be entitled to
opt for the terms and conditions of service as were applicable to
him immediately before the commencement of this Act.

(2) Subject to any rules that may be made in this behalf, no
employee of an a}ded 8chool shall be dismissed, removed, reduced
in rank, compulsorily retired or his service otherwise terminated
exceptlwith the prior approval of the Director.

(2a) Whére the managing committee of an unaided minority school
is satisfied that immediate action against an employee of
unaided minority school is necessary by reason of the grésa
misconduct wlthin the meaning of the Code of Conduct prescribed
under section 12, of the employee, it may dismiss, remove,

reduce In rank ,compulsorily retire or otherwise terminate his
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service and shall fintimete the oction taken Ly (¢t to the

Director within fiftean days from the date of the actlen so
taken.

(3) Where the managing committee of a recogniased private
school intends to suspand any of ita employwes, such-intention
shall be communicated to the Director and no such suspension
shall be made except whaere a disciplinary proceeding is
contemplated or p.ndinQ,and except with the prior approval of
the Director:

Provided that no such suspension shall remain in force for a

- period exceeding six months., which may, with the prior approval
of the Director and for reasons directly attributable to the
teacher and recorded in writing, be extended by a further
period of three months at a-time:}.

Provided further that the managfng committee may suspend an
employeae with Iimmediate effect and without the prior approval
of the Director if it 1is satisfied that such immediate
suspension 1is necessary by reasons of the gross misconduct.
within the meaning of the Code of Conduct prescribed under
section 12, of the employee or where a case against him in
respect of any crim?nul offence involving moral turpitude is
under investigation, enquiry or trial?

Provided also that 'no such immediate suspension shall remain
in force for more than a period of fifteen days from the date
of suspension unless it has been communicated to the Director
and approved by him before the expiry of the saild period.

(4) Where the intention to suspend, or the immediate
suspension of, an employee is communicated to the Director, he
way, if he is satisfied after hearing both the parties , .. that
there are adegquate and reasonable grounds for such suspension,

accord his approval to such suspension.
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.(431 Where an employee is suspended in violation of sub-
sections (3) and (4), or the rules made thereunder, the Director
may direct for revocation of the order of asuspension.

12. Employees to’ be governed by & code of Conduct.- (1) Every
employee of & recognised scheol shall be governed by asuch Code
qf Conduct as may be prescribed and on the violation of any
provision of such Code of Conduct, the employee shall be liable
to such disciplinary action as may be prescribed.

(2) The Code of Conduet 'Ehall prescribe, among other
thinga, that no employce. uhal{,

(a) neglect hia duties In teaching or curricular
activities:

(b) propagate &nfi—nstlonnl. tommunal, caste or
sectarian outlook; ' . '

| (c) make discriminatlon among the studentsi

{Q] indulge in malpractices connected with examination:

(e) be lr—rnqulnr in attending the schools

() occept any object of rcmuneratlve character from
sny source! .

(g) prepare or publish any book known as keys or
guides:

{h)'engégc himoelf oaa melling agent of any publishing
Eirm;

{l) indulgae in political oactivities within the achool
proml;nl or incite the atﬁdnnta in violent actlvitlies;

(j) ralse funds without the sanction of the Director:

(k) enter into monetary tronsections with the students
or parents.

13. Baleries of employees. - The scales of pay and
allovances, penaion, gratulty, ,provident fund and other
prescribed benefits of the employees of a recognised

private school shall not be leass than those of the emnloyeces

of the corresponding status In schools run by the Aduinistrabor®
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Provided that where the scales of any pay and allowances,
pension, gratulity, provident fund and olhor prescribed
benefits of the amployeecs of oany recognised private school
are less than thoae of thae employees of the corresponding
status in the schools run by the Admnistrator, the Director
shall direct, in writlﬁg, the managling committee of such-
school to bring the same up to the leovel of those of the

employees of the corresponding astatus in schools run by the

Provided further that the Ffailure to comply wlth such

direction shall be deomed to be non-compliance with Lhe

eonditiona for continuing reccognitlon of an exlsting school

and tha provislons of scctlon 5 shall apply accordingly :.
I'rovided also that in aach rm:;agu.lnnd school, which doeon
not receive any oid, there shall be a Cfund, to be called
"the Employees Rotirement Denefit rund", and thore lhu{l be
credited to that Fund every contributions mada by the school

and the gmploysesa towards retirement beneflts.

14. Onudled .

CHAPTER V
Proviaions spplicable to unaided minority schoolas

18, Prowor I:oi prescribe minlmum qualificationa tor
recruitment. = The “Administrator moy moke rules rogulating the
minimum qualificaltona for, and method of recruitment of
employees of unaided minority schools

Provided Ithat no qualification aghall be varied to the
disadvantage of an txlatlng‘employeulaf on unalded mlnority

achool.
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16. Power to prescribe Code of Conduct. - Every employee

of an unaided mlnority school shanll be governed by duch Code

of Conduct as may be prescribed,

17. Contract of service. ~ (1) The managing committee of
every. unaided minority school shall enter into a written
contract of service with every employee of such achool:

Provided that If, at the.commencement of this Act. there
is no written contract of service in relation to any
existing employee of an wunaided milnority school, the
managing committee of such wochool shall enter into such
controct within a period of three months (frem such
commencement :

Provided further that no contrack reflevrred to In the
foregolng ptoviso shall vary to the dleadvantage of any
existing employee the term of any contract subsiating at the
commencement of this Act. batween hilm and the aschool,

(2) A copy' ol cvery conttact ol sacrvice relerred to In
anly et bon (1) alea? )l be forwar dhed Ly the manag fng comml g Lee
of the concerned unafded minority achool Lo the Director who
shall, ‘on receipt of such copy, reglster it In auch manner

as may be prescribed. )
(3) Every contract of service rcferred Lo in sub~saction
{1) ah&ll provide for the following matters, namely :-

(a) the tecima and conditions of service of the
employee, including the scale ol pay and other allowances to
which he shall be entitled:

(b) the leave of abaence, age of vetirement, pensalon
and gratuity, or contributory provident fund in lieu of

pension and gratulty, and eolher benefits to which the
employde shall be entitled

(c) the penalties which may be imposcd on the employee
for the vio]ntioH of any Code of Conduct or Lhe breach ol

any term of the contract enlercd fnte by hilm:
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(d) the manner in which disciplinary proceedinga lﬁ
relation to the employec shall be conducted and the
procedure which shall be followed before any employee is
dismisped, removed from service or roduced in rank:

(o) settlement of any dispute arising out of any breach
of contract between the employee and the managing committee
with regard to :

(1) the acale of pay and other allowances,

(i1} leave of abacnce, nae of retirement, pensaion,

gratuity, provident fund, and other benclits/

(ili). any disciplinary action leading to the dismliasal

or removal from . scrvice or reductlon in rank. or

Imposition of any other punishment on the emp]oyoﬂj

(E) any other malteor which, In (he opinfen of the
managlng commlttee, ought to b, or may be, speviCled in

such contract.

Cuap1ei vi
Admiwsion teo schools ond tees

18. Admission to recognlised schools. -~ (1} A child who has
not atthinod the oge of [ive yoars on or Lalore the lst Juy
of June of the year in which the admisslon of such child "‘.'
sought -shall not be admitted to class 1, or an oqulyalent
class or any class hlgher than clasa I, In recognised
school.

(2) ﬂ;'utudont seeking admission. for the first time in a
recognised achool in a clasas ‘higher thaon class I shall not
be admitted to that class {f his age reduced by the number
of years of normal school study betwean that class and class
I or an equivalent class, falls short of five ycara.

(3) Admission to a recognised  school or to any clasa
therecof shall ba regulated by rulas made In thia behalf.

19. Fees and o;har charges.- (1)No alded school ahall levy
any fee or collect any other charge ur rvecoive any ctheov

payment except those specified by the Director.
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(2) Every aided school having different rates of fees or
other charges or different funds shall obtain prior approval
of the, pruac;ibod authority befoce levying such [fees or
collecting such charges or creating such [unds.

(3) The manager of every unaided recognised school nshall,
before the commencement of each academic session, file with
the Director a full stotement of the feoa and the charges to
be levied by such school with the approval of the Dlrector
during the ensuing academic aeasioq) and except with the
prlor approval ol the Diroctor, no nuch achool whall chargo
during the ocademic scssion, ony fee in excess of the fee

specified by iLs manager In the sajd statement.

CHAPTER VI
Toklng over management ol nchool
20. Taking over management of school.- (1) Whenever the

Administrator is saptisflcd that the monayging commlttee or

managar ol any recognlesced school .-

(1) has contravened any provision of this Act or of
any rule or order made thercunder, or

(if) has neglected to pecrform any duty or obligation
imposed on it by or under thio Act, or
(111) hes mismanaged the alfalrs of the schovl or haa
misappropriated or has mlaapplied any money standing to
the credit of any Fund of the School, or

(iv) has managed the affaira of ‘the sechools in a
mannn} prejudicial to tha publlc interest, or |

(v) has omitted .or naglected to poy 1{: oahare towardas
the medlcal facllity, pension, gratulty, provident
fund, and othecr prescrib;d benetits of the employees of
the school, in accordance wilh Lhe provislons of sub-
section (2) of section 13, or

{vi) has closed down the scﬁool or any clasa or

aectlon of the ochool fn conlvavention of the rules

3225 Gly9r—s
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made under this Act or any order, directlien iszuaed

thoraounider, or
(vii) haa made a writton tepresentalion cxpreasing itws
inability to run the ochool,
and that it is expedient in the public interest or In
the interest of school educotion or in order to secure
the proper management of the schoul to take over the
management of such school, he may, after giving the
managing committee or the manager of ouch achool a
reasonablo opportunity of showlng cause againat the
proposed actiou”tnko over the mansgement of such achool
for a limited pericd not excaedling three years :
Provided thot where the managoment of a school has
boen taoken over for a period of throe ynars or less,
the Administrator may, i€ he ls of epinfon that in
order to sccure proper management of the achool fe 1a
expedlent that such wmanaycment olion!d conl inue Lo l1cl-ui.|‘1‘u

after the expicy of the sald limitad period, he may,

Lrom Llmo Lo Liwe fnnue diveet bonn Ltor Ehe continunnea or-

such managoment Llov sucli periuvd not exceedlng one year ot a
time am he may thilnk i, ar..n however, Lhal Lhe tolal peviod
for which such managemant is taken over shall not in any
case: axcoed flive years.

(2) whenover the mmugghiant ol any ucheol s Laken over
under subspectlon (1), evary pocoon (o charge of  ghe
managemont oL “ouch achool tmmed iat ply helore 1o manaygemaunl
is taken over, ahall deliver posacession of the school
property to secure proper management to the Adwninistrator or
any officer authorised by him in this behalf. '

(3) After taking over the management of any school under
this sectlien, the Administrator may arrange to wanage the
schoel through the Director or any other person or body of
pursons authorised by the Director In this behdlf, subject

to such terms and conditions and on auch remunerations as he
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may apecily {(herglnafter relecrrod Lo oa Lhe autheciacd

officer ot authorised body, as tho case may ba).

{4) Whore the management of anyllchunl has beoen taken over
under sub~section (1) the managing cuumittee or manager of
such achool, may, within .three months from the date of
taking ovec, nakn.a rapreammtation to the Administrator, who
nay, esfter conaidering tha eald repreacntation modo Ly the
monaging comnittee or the wanager pans  such order,
including an order for tha restaration of thr management or
for Lhe raduct lon of the poriod {lur.lm_l'nluirh Lhe wanaycmenl;
of such achool shall rcmain vested in the Administrator, as
he moy deom fit.

(5) Whore tho management of & achool has Leen taken over
undec this section, the Admlnlstrator sha)l pay or cause to
be pnid such rent as'may Le payasle Tey L he bullding of thu
school to Lhe povaon entitled Lo recglve _It 28 was beling
pald by Lhe managing coummittee oc the manager immediately
befere the management ¢of auch achool wao taken over.

(Gf Dueling such peclod as sny scheol remoeins under the
ulunﬁnm.ut of the sutlhiorisod olllcer or the authiorleod body,-

(s) the serviece conditloaas, as approved by the

"Administrator of the employoea of the school who wete in

employment Ammedlately before the date on which "the
managemant wos takan over - ahsll not. be vacled to -their,

§il-dvantlgl:
{b) ell edyeational facilitiea which the school had been

affording immediatdly before such management vas taken over)
shall continue to be afforded;
Ae) the School Fund, the Bchool Staff Account Fund and the

Pupils' Fund shall be made avatlable to the authorised

officer or authorissd body, for belng spent for the purposey

of tha school}



http://repr9pcnt.1t

36

THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—SEc. 3(i)]

(d) no rosoisflon possed at. any macting of the managing
committes of such school shall Le given offect to unless
approved by the ﬁiﬂnh;nlnr:snd

{e) the authorised officer or the authorised body shall
have the right to open any account in agny bank or to draw
money from any Fund referred to in sectlon 10. No person in
charge of Lthe management of the school at any time before
the date on which the management of the school is taken over
under sub-section (1) shall have such right.

(7) If at .any time on the application of thae ‘managing
committee or manager of ;hu school or otherwise it appears
to the Administrator that the purpese for which the
management of the sclicol was Lnken over hos beoen fulfllled
or that for any other reason it jla not necessacry that the
school should be continued to bLe maﬂagad by him: he may
cancel' the order made by him under sub-mection (1) and, may
restore ' the management of the achool to its managing
committee and thereupon the management of the control of the
ochool shall vest in the, mannglﬁg committee,

(8) Whenever the management of any school ls taken over by
tho Administrotor under thlo scctlon., it sholl be Jawful for

him to make such provisions with regoard to the acales ot pay
end other conditions of evrvice, osenlority, pension and
other retlirement benefits of the employees on an .quai
footing with the employees of asimilar schools run b& the
Adminhistrator.

(9) 1£, on the expiry of the period specified Onder sub-
section (1) or the extended period specified under the
proviaso t; that syb-asection, tha managing committee does not
gabi:ov-r Ehs management of the school, the Administcatoc
shall notwithatanding anything contained in sub-section (1),

continue - to remaln in charge of the management of the

school, and he shall, by a notice, require the managling

committee to take over the management of.the school. 1E
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the Administrator- does not, within one month from the dcto '
of lssue of the said notice: recelve any reply thereto, h-

shall,. within fourteen days after the expicy of the month,

Send to the managing committee of the achool, by tegistered

post, another: letter, r-rorrlng to the first lnttnr. and

-@tating that no reply thersto has besn received and that l!

a’ reply to the second lcttoc 18 not received within enn

,month.. of the .date of iseue thereof, a notice shall be -
Published in the Official Gazette dtclaring the society,

trust or other .associstion ot individuals oulnq or managing
the school to, be defunct :

Provided that, any time within ten yeara [rom the date of
publication of the notice in the official Gazette, any
rightful ovner of the: school comes forward to take over the -
management of thn school and its assets, the Adminlltrltat
shall transfer the school togdther with {ts asaets and
liabilitles to such rightful owner and thereupon the school
end its aeasets and liabilities shall cease to remaln vested
in the Administrator.

(10) Hhege the management of an alded school has been
taken over by the Administrator, the authority granting asuch

aid shall continue to grant aid to the school,

{11} Where the manogement of any school had been taken

over by the Adminlatrator before the cofimencement of thlas

Act, and such management was continuing at asuch commencement:,
and managing Ccommittee of such school has not after such
cumm;ncvmcnt, taken any ateps to take over the management of
 the school from the Administrator, it ahall pe lawful for the
Administrator to continue to manage Buch aschool angdg to grant
aid to the school to . the full extent admissiule under tnis Acu
or the rules made thereunder.
21. Section 20 not to apply to unaided minority schools. -

Nothing contained in section 20 shall apply to an unaided

minority school.
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CHAPTER VIII

Appeals and Offencesn

22. Appeal. - (1) Bubject to the provisions of sub-section
(2); an appeal shall 1lie to the Tribunal from the following
orders 1
‘ (a) refusing to recognise a school under sub-section (2)
of section 5

(b) u!thdrauing_thcftlcognition of a school under sub-
section (3) of section 53

(c) atopping, reducing or suspending aid under asub-
section (2) of section 7; _

(d) refusing to grant permisasion under sub-section (3) of
saction 9;

(@) dismissing, removing from asesrvice any pﬁplovn. or
reducing him in rank or retiring him compulsorily or otherwise
terminating his services under sub-section (2), (2a), (4) and
(4a) as the casd may be, of section 11.

(2) Bvery msuch appeal shall bea preferred within thirty days
from the date of communication of the order :

Provided that the Tribunal may entertain an appeal after the
expiry of the said, period of thirty days if it is satisfied
that the appellant was prevented by sufficient cause from
preferring the appeal in timae,

(3) On receipt of any such appeal, the Tribunal ahall,
after giving the appellant a reasonable opportunity of being

heard and after making such enquiry as it deema proper, pass

‘such ordera aa |t may doevw 1L, ai1og tedavding the voanuna
therefor,
23. offonce and punliahment. - (1) 1f the munager ef any

recognised privato achool,

(a) omits or falils, without any tcasonable excuse, to

Garcy out any order made Ly the Tribunal, 6:
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{b) causes or authorises ony student to be pressnted
by ke school for any public examination witheut
complying with the provisions of mection a, orv
(c}) omits or failm to deliver anhy achool Property to
the Administrator or ‘any offlcor aulhorlsed by him
under sub-section (2) of sectfon 20, or
(a} contravoncs any Provislon ol Lhe Acel o nuy'ru]n
mode therounder, oc
(o) omitw or fafla Lo tuenloh any Joteemagion to ahy
inapecting outhority or rueniehes any information tg
that autliority which is incorrect or ralse in materinl
particulars, or
{€) omits or rails to produce any book, register or

other document to tho‘inapcctlng authority, or

(g Preventa any [napecting autherity (rom tntering

inta the ‘pramises of the ashool or from conducting any
inapection or inquiry, he shall Le punished uith
tmprisonment for o tovm which may exteond .to throo
monthe or with fine which may extend to one thousand

rupess or with bLoth

(2) Mo proaccution ahall be inatituLled under Lhia scct ion.
sAcept on a complalint macde by tho Director or &ny povson

outhoriased by him lu'thls Lehall,

CEHAPTEA X

M“l.tuﬂ..neo vs
Nubhool Bduvallon advipury boayd

24, Advieory UNeard. -~ (1) Thare shell bo constituted an

advisery boord fo Lo called Lbhe DPachia amld N tlavel y

S8chool education Board (heceinaftec cefertred to as the

39
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Advipory Bﬂl.ll.’dl for the purposs of advlising the’ Administrator

"on matters of- policy relating to education in the Union

'ﬂrrltory.
(2) The composition of the Advimory Board shall be as
follows, namely 1~
{a) the Becretary Educatlon aex-officlios

(b} ehree persons, who are the heads of recognised

private schools:
(¢) -three representatives of organisations of teachecs
of recognised private schools;
(d) three representatives of the managements of
‘récognised private schoola; .
(e) the jJirt:l:or. who shall be the .Secretary to tha

Advisory Board:

(£) the Principal of the. Polytechnic in the Unio;:
 territory:

- (g) two members of the District Panchayat of the Union
territory:

(h) two eminent educationists;

(1) two representatives of the parents and guardians of
the students of reéogniud private schools; and
(1) two representatives of the students of recognlsed
private schoola.
(3) "The Socretary,” Education  ahnll bo Lhe Chalrman ot
Advisory BDoard and the members rcferred to in clauvges (b),
(c)y (d)y (h), Hl_nnd (jJ) of asub-sectlon [2) shall be

nominated by the Administrator,
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(4) The Advisory Board shsll regulate ity own procoduf:.

(5) The term of eltice of avacy Membaer of the Advigocy
Beard and travelling oand oihor allowancep payable to a
member of the Advisory BHoard shall be auch s may be
Prescribed.

23. Dpelegation ot Powsrs. - (1) The Administrator may
delegate w1l or any of hig povers, duties and tunctiona
under this Aet or ynder any rules wady theareunder to the
Director or any other Qfticer subordlnate to him.

(2) Every "person to whom #NY povac s delageted under sub-
seccidn (1), may exercise that power in the Sams manner and
with the same effect a3 1f sueh powver had been conferred on

" him Qirectly by this Act and not by way of delegatlon.

26, ' Inapectfon of 8cﬁoozl. - (1) Bvery recogniaad achool’
shall be inapected at loast gnce In eauebh tinaneiat year in
such manner as may be prescribed,

(2} The Dirsetor may alse orrange special inagections of
any achool on sych sspects of its working as may, from time
to time, by considered necessary by him.

(3) Tha plrector may give dicections to the manager
requiring che manpger to rectify sny defect or deflciency
found at the time of inspection or. otherwiss in the wotking
of the mchool,

{4d) 1f the fhanager falla to comply with any dlrection
given wunder aub-section (3): the pirsctor may. after
considering the explanation or report, 1f any, glven or aade
by ths manager, taxe such sction as he may think Lie,
including, -

(a) mtoppage of cig.

{b] withdrawal of recognition, or

fc) except In the cese °f on unaided minocity schesl,
taking over af the scheol Under sock fon Mo,

27. Jurisdletion of clyll Covrts barred. = No Civi] Court

shall have jucisdiclion in repsect of any mattoer id relation

3225 G197
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to which the Aduinlstrator or the DbLlvecLor or any Bthor
person authorised by the Administrator or Diregtor or }nr
other officer or authn?lty appointed or -specified by or
under . this Ackt, {s empowered by ‘or under this Act Ep
exercise any power, and no injunction ahall b; grantad hy

any civil couri iIn rcespegt pf anythlng which ls done or
intended to be done by or under thju'pct

8. Prot.gélon of actlon taken in good fplth. - Np !H;Ff
prosecution or other legal procesding phal) 1lie agpingt the
Administrator, Director or any other porsen autiierised by
the Administrator pr Director for anything which is in good
faith done or intended to be done Ip pursuaneg of this Act
or any rule made thepeunder.

29. Powsr to make rules. ~ (1) The Admipistrator may
subject to the condition of previous publication, Ky
notification, make rules to cacrty out he purposes ol ghg,
Act:

(2) In particular, snd without prejudice to the generality
of the {orngoinq power, such gyles may provide fpr all or
any of the following matters namely :-

(a)thn manner in which education may be regulated by

the Aduinistraber in the Union Zerritory;

(b) the conditions which every existing achpol shall by
required to iomply:

(e) cntabll-hmtnt_ol & nev schegl or tht-uplning of a
higher class or the closing down of an exlsting clanp
in an exiatlng school}

{d) tﬁc Inrq and manner In which an appligation for
.recognitioﬁ of a schoo} shall be made:

{e) the facilities to be provided Ly a school to obtain

.recoqnlflonz
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(£) the mannor In which, and the authorlty to which an
appeal against the rofusal or wlthdrnwa{ ol recognitlon
ahall be made;

{y) the mndnLwum qualifications for, and method -or

vecrultment and the terms and conditions of mervice of
‘omployuvos)

(h) the authorities to be specified for the Purposeg of
the different provisions of this Ack;

(1) the particulars which & schems of management shall

'contaln, and the manner {n which such Ncheme ahall

be made; )

(3) variations and modifications which may be made in
the schéme of management for a recognised school which
does not receive any aid:

(k) thae cﬁnditlon- under which alid may be granted to
recognised schools, and on the violation of which aid
may be stopped, reduced ar suspendad:

(1) the part of the expenditure of a recognised school
which is to be covered by aid;

(m) particulars of school property which should be
furnished to the appropriate authority:

(n) the form in which, and the time within which, an
appeal shall be preferred against an order made .An
telation to the transfer mortgage or lien of any school
property;

(o) the Code of conduct for the employees and the
disciplinary action to be taken (for the violation
thereof:

(p) the DLenelity whigh shounld Lo gyranted to tche
employees o@éocognlaed private schoolp

(g) admission to a recognised school:

(r) feea and other charges whfch may be collectad by an

aided achool;







